197 Re. C.A.

arAfem 2@ ar @ &1 wif gAar
adf 2.

ot wew fagrt ARt FeF &
T} ¥ wgrAEeE geary e fwar
aqr & 1 azi 9% wa atfy 2 afss Twas
# ¢ wrezefs uwr 2 Wi agt ov wesAnw
BENT KT TG &, AAT A AT §1 w9
ATHEIT 1 FF A% § (6 72 A TG
T 1 IAT 93T F FAsq0TH 1 ZEAIT F
a1 aftfeafy q2r 2y 7€ 2, 99 9v Wiw
g By T fAsm 2 Awd £ W €W
auq ag-gfeaE §

) WAt g e - AT e w
qgifag
SHRI S. M. BANEERJEE: You

agreed for a motion to be discussed for
two hours.

MR. DEPUTY-SPEAKER Accord-
ing 1o the information given just now, the
Call  Auemion Notice has not been

rejected. 1t is kept pending. ([arerruptions)

s W sow - Raee fear 2,
qfer 78 2

MR. DEPUTY-SPEAKER : Not select-
ed. To judge the wrgency of the matier
is the discretion of the Speaker.  Anyhow,
you have made the point and the Govern-
ment has laken note of it. 1 think, the
urgency of the matter will be recognised.
If ihey feel. they will themselves come...
(Interruptions).
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SHRI S. M. BANERJEE : The Gover-
nor should be dismissed. You can give
direction to them. (/nierruptions)
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MR. DEPUTY-SPEAKER : You will
get the clarification from the Speaker.
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MR. DEPUTY-SPEAKER : The Papers
Lo be laid.

12.27 brs

PAPERS LAID ON THE TABLE

Notification under Central Sale-Tax
Act, Cugtoms Act and Central
Excisc aud Salt Tax

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : | beg to lay on the Table—

(1) A copy of the Central Sales Tax
(Registration and Turnover) Amend-
ment Rules, 1968, published in
Notification No. GSR. 2017
(English version) and G.S.R. 20(8
(Hindi version) in Qazetie of India
dated the 16th November, 1968,
under sub-section (2) of section 13
of the Central Sales Tux Act, 1956,
|Placed in Library. See No.  LT.
2416-17/68).

(z) A Copy of Notification No. G.S.R.
2058 published in Gazette of India
dated the 23rd November, 1968,
under section 159 of the Customs

Act, 1962. [Piaced in Library. See
No. LT-2418/68.]
(3) A copy each of the (following

Notifications under sanction 159
of the Gustoms Act, 1962 and sec-
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tion 38 of the Central Excise and
Salt Act, 1944 :—

(i)

(ii)

(iii)

{iv)

(v)

ivi)

The Customs and Central Ex-
cite Duties Export Drawback
(General) Hundred and Twenty-
third Amendment Rules, 1968,
published in  Notification No.
G 5.R. 2059 in Gazettee of India
dated the 23rd November, 1968.
[#aced in Library. See No. LT-
2419/68).

The Customs and Central
Excise Duties Export Drawback
(General) Hundred and Twenty-
fourth Amendment Rules, 1968,
published in Notification No.
GS.R. 2060 in Gazette of
India dated the 23rd November,
1968. [Placed in Library. See
No. LT-2420/68).

The Customs and Central Ex-
cise Duties Export Drawback
{General) Hundred and twenty-

finth Amendment Rules, 1968,
published in Notification No.
G.S.R. 206! in Guzetie of

India dated 23rd November,
1966. [Pivced in Library. Sece
No. L1-2421/68).

The Customs and Ceniral Ex-
cist Duties Export Drawback
(General) Hundred und twenty-
sixth Amendment Rules, 1968,
published in Notification No,
G.S.KR. 2062 In Gazette of India
dated the 23rd November, 1968.
[laced in Library. See No.
LT-2422/68].

The Customs and Central Ex-
cise Duties Export Drawback
(General) Hundred and (wenty-
seventh Amendment Rules, 1968,
published in Netification No.
G S.R. 2063 in Gazette of lndia
daled the 23rd November, 1968,
[Pluced in Library. See No.
LT-2423/68).

G.S.R. 2064 published in
Gazette of lodia dated the 23rd
November, 1968, containing
corrigendum to G.S.R. 1874
dated the 19th October, 1963.
[Piaced in Library. See No.
LT-2424/05).
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Notification under Drugs and Cosmeiics
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): 1 beg
to lay on the Table a copy each of the
following Notifications under sub-section
(3) of section 33 of the Drugs and Cos-
metics Act, 1940 :

(1) The Drugs and Cosmetics (Third

Amendment) Rules, 1968, published
in Notification No. S.0. 3868 in
Guzette  of India dated the 2nd
November. 1968. | Placed in Library.
See No, LT-2425/68].
The Drugs and Cosmetics (Second
Amendment) Rules, 1968, published
in MNuotification No. $0. 3869 in
Guzette of India duted the 2nd
November, 1968, [ Placed in Library.
See No. LT-2426/68).

2

LAND ACQUISITION (AMEND-
MENT) BILL

QOpinions

SHRI S. C. SAMANTA (Tamluk): 1
lav. on the Table Paper cantaining opi-
nions on the Bill further 1o amend the
Land  Acquisition Act, 1894 which was
circulated for the purpose of eliciting
opinion thereon by the direction of the
House on the 11th April, 1968,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 196667

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): 1 beg to
present a Statement showing Demands for
Excess Grants in respect of the Budget
(Railways) for 1966-67.

12.29 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY 1 Sir, I bave to report



